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Shrimati Tarkeshwsrl Sinha: They
are less,

Shri Tangamani: May I know whe-
ther there is any special reason why
130 per cent. of the advances given
in 1958 are being made available
sgainst paddy and rice stock for the
Orissa merchants?

Shrimati Tarkeshwar! Sinha: What
advance?

Bhri Tangamani: In respect of

paddy and rice, so far as the Orisea
State is concerned, now, the advance
will be about 120 per cent. of what
has been advanced in 1938, Is there
any special reason why the percentage
of advance has increased?

Strimati Tarkeshwari Sinba: So far
as the paddy area is concerned, that
is, mainly, Orissa and Andhra Pradesh,
the need for allowing additional
credit facilities is due to the fact that
in Andhra Pradesh and Orissa, they
are required to hold stock on behalf
of Government,

Shri Tangamani: I wanted to know
about Orissa.

Shrimati Tarkeshwari Sinha: Mostly,
this is the guiding consideration on
the basis of which the advances have
been increased.

Shyt Morarka; May I know whether
any comparative study is made of how
this expansion of credit against food-
grains affects the prices of the food.
grains?

Shrimat! Tarkeshwari Sinhs: Cer-
tainly, this is under constant study.

Shri Morarka: May 1 know where
the data of the studies are available?

Shrimati Tarkeshwarl Sinba: The
Reserve Bank is continuously making
the inquiries and collecting the data;
this is a continuing process.

Ofl Survey in Banrashira
Shrl Tangamani:
m{!&l&lm:

Will the Minister of Bteel, Mints
ang Fuel be pleased to state whether

Commission,

Shri Tangamani: The arez that iz
mentioned in this question iz No. 9
in the map entitled Distribution of
Geological Field Parties in 1957-58'.
May 1 know whether this party start-
ed the survey in 19857.58, and if so,
how long they will take to complete
the survey?

The Minisier of Mines and Ol (Bhri
K, D. Malaviya): We started with a
single party in 1857-58; now, as the
systematic geological oil exploration
goes ahead, we have increased the
number of persons. Geological in-
vestigation is the first part of oil ex.
ploration, and we hope we shall soon
finish it, and then go ahead with the
second part of oil exploration, namely,
geophysical investigation.

Shri Tangamani: In view of the fact
that there is a possibility of the exist-
ence of an underground long belt of
oil on the coastline, will this survey
be completed and chemical examina-
tion of the subsoil made?

Shri K. D, Malaviya: I wish I could
accept the presumptions of my hon.
friend. So far there are no data with
us to presume as my hon. friend has
done. But as our investigations pro-
ceed further, we shall be able to know
more about it.

Shri Narayanankuity Menon: Direct.
1y related to the exploration going on
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Sl T. B Vittal Rso: The hon.
Minister has said that survey is being
carried on by our geologists in this
region. May I know the nature of
the survey that is being conducted,
whether it is sero-magnetic or any
other type of survey?

Shri XK. D. Malaviya: There are
three processes of investigation for oil:
first, geological; second geophysical
and third, drilling, Geological inves.
tigations which include mapping all
those things are well.nigh being com-
Ppleted for this area

Mr. Deputy-Speaker: Next question

Shrl Tangamani: May I ask one
more question? It 1s about a specific
place. Villagers are coming in depu.
tation in connection with that

Mr. Deputy-Speaker: I have already
called the next queston. He wnll
have another opportun ty later

Council of Scientific and Industrial
Research

*1378. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleaséd to state:

(a) the present procedure followed
in placing information concerming the
accounts and audit reports of the
Council of Scientific end Industrial
Research before Parliament; and

(b) whether the Council of Scienti-
fic and Industrial Research will be
converted i11to a statutory body?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The accounts of the
Council of Scientific and Industnal
Research as certified by the Comptrol-
ier and Auditor General together with
the audit report thereon 1s forwarded
annually by the Council to the Gov-
ernment of India and the latter causes
the same to be laid before the Parha-
ment,

(b) The matter is under conmdera.
tion.

Shri C. R Narasimban: Is it not a
fact that the Pubdlic Accounts Com-
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mittee have reported on this twice
to the Government and reiterated
their demand?

Shri Humayun Kabir: Is it about
submission of the report? We have
accepted and said that it will be done
when we receive the report.

Shri C. R. Narasimban: I am refer-
nng to part (b).

Shri Humayun Kabir: 1t is true that
the Pubhc Accounts Commiftee have
reiterated that recommendation. The
Governing Body of the CSIR, which
1s also an autonomous body, unani-
mously disagreed with it on two
occasions But as the recommenda.
tion has been reiterated by the Com-
mittee, we are placing 1t before the
Governing Body at its next meeting
on October 17,

Shri Shree Narayan Das: May I
know whether the working of this
organisation has been reviewed by
any departmental comnuttee or any
person appointed for the purpose? If
50, what 1s the result of that review?

Shri Humayun Kabir: No review as
such has been made, but annual re.
ports of the CSIR are available. The
Governing Body and Council meet %o
review the work of the laboratories
and the Council

Election Petitions

+
{ Shri Hem Barua:
*1319. 9 Shri Nath Pai:

Will the Minister of Law be pleased
to state

(a) the number of election petitions,
appeals etc. still pending disposel in
the High Courts and the Supreme
Court beyond six months; and

(b) the specific reasoms for this
delay?

The Deputy Minister of Law (Shel
Hajaroavis): (2) Arising out of election
petitions, five appeals and one writ puti-
tion are at present pending before the
Supreme Court and one wnt peljlien





